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NEW BOMBAY BENCH

O A.No. - C 198
T.A: No. - -
Application Stamp No/ 751 of 1987%

DATE OF DECISION __27.1%1988

Shri A.K.Gurnani . L Pevitisumx Applicant.
= o - , ~ Applicant
Sh;{ﬂG.S.Wal'ia o -______Advocate for the Prtisxecrs)
Versus |
The Union of India through ‘ Respondent

- The—Gereral Manager, Wisternm Rly,——
Bombay and two others. ' ' '
" Advocate for the Responacu(s)

The Hor’ble Mr. B.C.Gadgil, Vice-Chairman.

The Hon’ble Mr. J.G.Rajadhyaksha, Elember (A)

Yoo
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MGIPRRND—12 CAT/35—3-12-86—15,000

Whether Repdrters of loéal papefs may be allowed to see the Judgement? \{/o)
To be referred io the Repbrte'x' or not? o ‘
Whether their Lordships wish to see the fair copy of the Judgementl

Whether it needs to be czrculated to other Benches of the Tnbunal? ' (\07
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW BOMBAY

A atiop St No'# of 7
Shri A.K.Gurnani,

" C/o Shri G.S.Walia,

Advocate High Court, -
89/10, W.Rly.Employees Colony, e )
Matunga, Bombay-19. - “ole! Applicant

V/s.

1) The Union of India through

The General Manager,
Western Railway,
Bomb ay 0

The Divisional Railway Manager,
- Western Railway,

Bombay Division,

Bombay Central, Bombay.
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35 Sr.Divisional Commercial Superintendent,
Bombay Division of W,Rly, .
Bombay Central. Ve Respondents

Coram: Hon'ble Vice-Chairman B.C.Gadgil.
Hon'ble Member (A) J.G.Rajadhyaksha.

Appearance

Shri G.S.Walia,
Advocate _
for the applicanti

ORAL JUDGMENT | Dated 2711988
(Per B.C.Gadgil, Vice-Chairman)

This is the third round of litigation fegarding
the dismissal of the applicant from railway service on
125 6”@4. |
1. Wé have heard Mr.G.S.Walia for the applicant
and in our opinion the application deserves to be summarily
dismissed for the following reasons®? Afteréﬁﬁlding a
departmental enquiry, the applicant was dismissed on
126719848 He filed a writ petition No:1936/84 in the
High Court of Judicature at Bombays It was summarily

dismissed'a?=7.7v*~»=?W He then preferred a Letters Patent

Appeal Ne.99/l984 in the High Court which was also dise
missed on 29710784 The applicant then filed an Original
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Application No%t86/87 in this Tribunal. It was also

summarily dismissed on 1843%87: The applicant has now

. filed the present application again challenging the said

 dismissal order on 123767847

2; The applicant has submitted a memorial to the
President of India on 20i3%87 making a grievance about

his dismissal. It was also not entertained.

3% Mr.Walia submits that if the decision of the
Full Bench of the Tribunal in Tr.Application No%2/86
decided on 6.11.1987 was applied in this case, the Enquiry
Officer's report should have been given to the applicant
before passing the final penalty order and that in the
present case, this procedure had not been followedy He,
therefore, contended that in view of the above mentioned
Full Bench decision, the matter can be entertained afresh
and decided on merit%  We are afraid this will not be per-
missibles What has béen done by the Full Bench is a state-
ment of Law and in ou; opinion such statement of Law does
not permit an applicant to file a fresh appliéatgpn after
he has lost in the High Court and also in this Benchf!

The application is therefore summarily dismisseds
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C.GADGIL) :

JRAJADHYAKSHA)
MEMBER (A)



